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CHHATTISGARH ACT
(NO. 13 OF 2007)

CHHATTISGARH POLICE ACT. 2007.
. I 8548 /@ 20021 -3/ wHw < 07.- AR Act to consolidate and amend
the law relating to Police Force in the State of Chhatlisgarh and

matters connected therewith and incidental thereto.

. Be it enacted by the thdtusgarh State Leglslature in the
_ Plﬂy-etghth year of Repubhc of India as follmw -

CHAPI'ERI PRELIMINARY

L. (l) This Act may be called the ' N " Short tltle, cxtent

Chha_ttlsgarh Police Act, 2007; . = . and

commencement.
(2) It shall come into force from the date ‘ ‘
of its puhlication in the OHicial.Gazette;

N (3) It extends to the whole of the State of _
Chhattisgarh, and to the police officers
of the State of Chhathsgarh dep]oyed .
outsule the State.

2. In this Act, unless the context otherw:se Definitions.
reqmres, - : - '

(@) ""Chief Secretary meaas the Chlef Secreta ry
: to the State Government

(b) "'Director General of Police” means the officer
appointed under section 12;

(¢) District” means a revenue territory notified
' as a district under the Chhattisgarh Land
Revenue Code, 1959 (No.20 of 1959);
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’(d) :

(e)

(f)

(g)

(h)

()

1)

(k)

(h

"District Magistrate' means District Magistrate
" appointed under sub-section (1) of section 20
of the Code of Criminal Procedure, 1973
{No.2 of 1974

"Moral Turpitude" means involvement in any
crime which pertains to cheating, forgery,
‘drugs, intoxication, rape, offending the

" modesty. of 2 women, immoral traﬂ'lckmg,

planned violence or any offence against the ‘
Stale (Jovernment : '

"()u[post means post w1thm the _]lll‘lSdlCthll 0f

~ Police Station;

- "Police Dlslrlct',' means the territory

. notified as police district under this Act;

"Police Officer" means any member of the Police

Force appointed under this Act or appointed before

the commencement of this Act for the State and
includes members-of the Indian Police Service or
members of any other police organization on

deputation to the State Police, serving for the State -
and persons appointed unde1 section 9 or 10 of this Act;

"Power of Super intendence” means and includes

‘power of giving directions, guidance and _
instructions in all éxecotive and-administrative
matters and.also includes the power to annul,

' reverse, rescind or revise any admmlstrahve -

order issued in such matter by an authority under
. this Act, subject to the provisions pertaining to
- investigation as contained in the Code of Criminal

PrOCedure, 1973 (No. 2 of 1974);

"Public place means any place to whlch the
public has access;

"Prescribed” means prescribed by rules;

""Railway Area™ means an area between
outer-most signals appurtenant to railway



572 (28)

BTG U, REie 28 - RiEwR 2007

tracks including railway platforms of a railway
station and shall include running trains
over the entire length of the railway tracks

- within the State of Chhattlsgarh

: (m)' "Ranks” tneans and includes subordinate
ranks and supervisory ranks; .

 (n) "Regulatlons . means regulatlons made under
the Act; :

(0) ”Rules means the rules made under the Act;
| (p) 'State" m‘eans the State "0‘f Chhattisgarli-

(q) "State Government" means the State Government
of Chhattlsgarh '

| (r) "Subordinate Ranks" means ranks below the
' rank of Asmstant or Deputy Supenntendent
of pollce, : .

(s) "Supermtendent of Pollce means_the 'poﬁce.'
~ officer in charge of a-Police District;

(). "Supervisory Ranks" means ranks of Assistant
and Deputy Supermtendent of Police or-above.

(2) Words and expressions used in tlns Act but not
defined specifically shall have the same meaning as
provided in the Chhattisgarh General Clauses Act,
~ 1955 (No. 5 of 1955), the Code:of Criminal Procedure
1973, (No. 2 of 1974), and the Indlan Penal Code,
1860 (No. 45 of 1860). ’

- ilﬂ;.ot.{.u'.lhlz
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_ - CHAPTER -1l
CONSTITUTION AND ORGANIZATION OF THE POLICE.

° 3. (1) There shall be a State Police for the Constitution
i State, as an agency of the Government. of State
j. _ " Police.

(2) The State PO]ICE shall consist of such
ranks and numbers and have such
'orgams_atlon_as the Government may,
by general or special order, determine. .

~'(3) The organization of the State Police may
include training institutions, research and
development bureaus, technical and support
services, intelligence and criminal
investigation units and other bodies and
units as determined by the State Government
from tlme to time. :

4. (1) The State Goéemment mzijy, by n'ﬁtiticati_on', ' Poliee_- Zo_nes
- divide the centire geographical area of - -and Ranges.
the State into one or more'Police'Zones _ :

(2) The admnmstratlon of thie Pollce in the
Police Zone shall vest in an officer of the
rank of Inspector General of Police.

~ (3) The State Goverhmetlt'may, by notification,
~ divide the entire geographical area of .
Zone into one or more Police Ranges.

~(4) The administration of the Police .
in the Police Range shall vest in an |
officer not below the rank of Deputy
Inspector General of Police.

| 5. (1) The State Government may, by notification, -- Police
divide the geographical area of the State - - District.
into Police Districts:

—fl. .
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~ Provided that existing Police Distlrli'cts
shall continue {o be the Police Districts until
areas are altered or re-notified.

(2) The administration of police in a Police
District throughout the local jurisdiction
of the District Magistrate shall, under the
~ general control and direction of the District

Magistrate be vested in a District Supermtendent !

- of Pohce

6. (1} The State Government may, by notlﬁcatmn
- divide each Police District into one or more
Sub divisiens, and appoint a Assistant/
' Deputy Superintendent of Police, to be
"in charge of such sub division: | 5

Provided that existing Sub divisions
_ - shali continue to be the sub dmsnons untll
they are-altered or re-nohﬁed

-(2) The State Govemment may, by notifi catmn
. - establish/create one or more Special Cells in
. & Police District and may appoint an officer
nat below the rank of Deputy Superintendent
of Police to be the in-charge of such special
cell.

7. (1) The State Government may, by notification,
establish one or more Police Stations in'a’’

- sub division specifying the territorial
jurisdiction of each such Police Station.

(2) The State Government may appoint a poliée-
officer not below the rank of Sub-Inspector
of Police to be in charge of a Police Station.

(3) The State Government inay, by notificatiofi, -
establish one or more outposts within the
territorial jurisdiction of a Police Station

" specifying the territorial jurisdiction of such
outpost:

Sub divisions
- and Police . .

District-level

Special Cells..

Police Station.
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Provided that the State Government may,

- by notification, invest any ountpost with such powers

and responsibilities of a Police Station as it deems
necessary:

Provided further that existing Police Stations
and outposts shall continue to be the Police Stations
and outposts until they are altered or re-notifi ed.

‘ 8. The State Covernment may, by notifi catlon, createone  Special
or more Police Districts headed by a Superintendenf of provisions
Police and embracmg such rallway areas in the State as pertaining
the Government ‘may spec;fy L : to =
: ' "Railway .
. Areas,
9. (1) Subject to Rules prescribed in this behalf, the. Specml
: Superintendent of Police may at any time, by . Police
an order in writing, appoint any person 'to'act - Officers.

as a Special Police Officer for a period as
specified in the appointment order.

@) Evéry special police officer so i;ppointed'éhéll

(2)

have the same powers, privileges and protection, "
and shall be liable to perform the same duties -
and shall be amendable to the same penalties, and

- be subordinate to the same authorities, as the

ordinary officers of the police.

10 (1) The State Government, or as the case may be, an Additional

avthority specially empowered by the State- . . ‘Police
Government ir' this behalf, may appoint "~ Officers.

- Additional Police Officers for such purposes, and
. on such terms and conditions and in such
manner as may be prescribed.

The depl'oyment or deputation of such A’ddiﬁ_onal
Police Officers may be made at the request of

" any person showing the necessity thereof, and

the cost incurred on such deployment or
deputation may be recovered from the person

" making request for such deployment or

deputation in the manner prescribed.
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Chapter-III- Direction and Superviéion of the Police.

11. Superintendence over the State Police in réspeét Su perinténdence

of all matters shall vest in the State Government. over the State_ :
- . ' Police. |
12. (1) The State Government shall appoint a | * Director General ii

Director General of Police for the overall of Police.
administration , dlrectmn and superwsnon
of the State Pollce :

(2) The Director General of Police shalibe -~ 1
appointed from a panel of officers consisting '
of the officers already working in the rank
of the Director General, or the officers'who.
have been found suitable for promotion in
the rank of Director General after screening
by a Committee under the provisions of the
All-India Services Act, 1951 (No. LXI of 1951)
and in accordance with the rules- apphcable _

: for such promotlon

_ Provided that number of ofﬁcers in the panel
shall not exceed three or double the number
of cadre posts sanctioned for the rank of D]l’ECtOl‘
General in the State, whlchever is less,

SR ) Subject to the rules made under AII India Services
Act, 1951"(No. LXI of 1951), the Director General of
Police so. appomted under sub-section (2) shall ha ve
4 minimum tenure of two years. .

4) Notwnthstandmg anythmg in sub-section (3),
Director General of Police may be removed from -
his post before the expiry of its tenure by the

- Government by the order in wrltmg specnfymg
reasons, consequent upon,

(a) Conviction by a court of law in a criminal
offence or where charges have been framed
by a court in a case involving corruptwn
or moral turpitude;

- (b) Superannuation;
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1 14

(¢) Punishment of reduction to a lower post,
awarded under the provisions of the All India-
Services (Discipline and Appeal) Rules, 1969 -
or any other relevant rule;

(d) Suspension;

(e) Incapacity in discharging his functions as
Director General of Police due to physical
or mental illness; _

() On his own request; or

(g) An administrative exigency which shallbe - -~

recorded in writing.

(1) The State Government may appoint an officer * ©  Supervision
not below the rank of Deputy Inspector General  of Police
of Police to assist the Director General of.Police  in Railway
to be in-charge of direction and supervision of the  Areas.
Police deployed in Rallway Areas, '

(2) The supervision of a Police District in a Rallway

Area shall vest in a Supermtendent of Police,

(1) Police officer posted as Oﬂ'icer;in-cha'rge ' Tenure -

" of a Police Station; or as a District =~ | ,of office
Superintendent of Police, in-chargeofa =~ . 'of certain

_Police District shall have a minimum tenuré  police -

of two years. . : . " -officers on
: ' IR : - police duties.
(2) Notwithsta'nding anything in sub-section (1),
any officer referred to in sub-section (1) may -
_be removed or transferred from his post before
the expiry of the minimum tenure of two years
consequent upon,-
(a) Promotion to a hlgher post;
(b) Superannuationy
(c) Conviction by a court of law;
(d) Charges having been framed, by a.court
of law in a eriminal case;
(e) Punishment of dismissal, removal; dlscharge or
compulsory retirement from service or of
reduction to a [ower rank awarded under the
rules relating to dlsclplmary actions apphcable
to him;
(f) Suspension;

A — ¢ ®
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(g) Incapacity in discharging his functions and
duties due to physical or mental illness;
(h) On his own request; or : .
(i} An administrative exigency which shall be
recorded in wrltmg '

15. ) Subject to the provisions of Article 311 of the Disciplinary

Constitution of India, the Director General proceedings
" of Police or any other police officer authorised . against
by the State Government in this behalf may police

dismiss, remove from service, reduce in rank,  officers -
or confine to quarters for a term not exceeding .. of

e R e LA

fifteen days (with or without punishment subordinate '

drill, extra guard, fatigue or other duty) ranks.
any police officer of subordinate ranks found -
to be remiss or negligent in the discharge of

his duties or unfit for the same, or gmlty of any
misconduct, '

{2) The State Governnient may make rules fo give
effect to the provisions of snb-sectmn (1)

Chapter -TV- State Police Commlssmn and Pohee Estabhshment Board

16. (1) The State Government shall establish a State - - State
' Police Comunission (hereinafter referred to as the . Police

""Commissjon'"), which shall perform functions  Commission.

assigned to it under the provisions of this
Chapter : :

(2) The Home Mlmster shall be the Chalrman of the _
* Commission and other members of the Commission
shall be as follows:-
(a) Chief Secretary; ‘
(b) Secretary in charge of the Home Department
(c) Director General of Police; :
(d) Member, State Human nghts Comm:ss:on
to be nominated by State Government;
(e) Two Independent Members, (persons of proven
reputation for integrity and competence
from any field such as academia, law, public
-administration, media or any other field) to be
appointed by the State Government.
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B.

(3) Director General of Police shall be Secretary of the

- () Is serving in any police, military or- -allied .

_organisation, or has so served in the
“twelve months precedmg such appointment;
(d) Is employed as a public servant;
(e) Holds any elected office, including that of
: Member of Parllament or State Leglslature
‘or #ny local body; i -

H Is a member of,or is assocnated m any manner
" with, an organization declared as unlawful
under an existing law; - ) S :

(g) Is an office bearer or a member of any polltlcal
party;

(k) Has been convicted for any crlmmal offence
involving moral turpitude or for an offence
punishable with 1mpnsonment of one year or
more;

() Is-facing. prusecutlon for any offence mentioned
in clause (h) above and against’ whom charges.
have been framed by a court of law; or

(j) Is of unsound mmd

(1) The term of an lndependént Member shall be

for a period of two years from the date of
appoiniment and he shal not be ellglble for
reappomtment ' i _

(2) An Indepcndent Member shall serve m an honorary

capacity and the privileges and facilities to be-
extended to such member shall he such as may be

prescribed. =~ =,
The Staie Government may by order in writing
remove an Independent Member on any of the

following grounds:-
(a)- (i) incompetence;-

Commission.
A péerson shall not be ehglble to be a member of the Disqualificatibn
" Authority, if he - _ _ for appointment
(a) Is not a citizen of India; - as Indepcndent
- {b) Is above 70 years of age; _ Members,

Term and
privileges

of 1 ndependem
Member

Removal of
Independent
Members.
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(i) misbehaviour; :

(iii) failure to attend three consecutive
meetings of the Commission without
sufficient cause; .

(iv) incapacitation by reasons of physical
-or mental infirmity; or

(v) otherwise becoming unable to discharge
his funcllons as a membel

- (b) If he incurs any dlsquahf'catwns speclf'ed
- in Section 17.- :

206.  The Commlssmn shall perform the followmg functlons, - Iunctions of

- namely:-- - the State
(1) To advise the State Government on poluy gmdelmes Police
for promolmg efficient, effeLtlve, responsive and Cummission.

accou ntahle pollcmg,

- (2} To assist the State Government in identilying
. performance indicators to evaluate the ('uncljoning
of the Police Force; .

(3) To commumcate to the State (Jovernmenl its wews .
. on the performarice of the Police; and '

4) To forinulate perspective plans for policing and
submit them to the State Government.: '

21.  The Commission shall, at the end of each year,-present  ‘Annual report
- to the State Governmient a report on its work during = - of the State
_the preceding year as well as of performance of the -~ Police
Police. : - . - . _-Commission.
22. (1) The State Government shall by a notlﬁcatlon " Police.
constitute a Police Establishment Board - .. - Establishment
* . (hereinafter referred to as the 'Board") with Board.

the Director General of Police as its Chairman
and four other senior police officers not below
the rank of Députy Inspector General of Pohce

(2) The Board shall perform the followmg functlons
and duties - '

- (a) Transfer of subordinate ranks up to the level-
.of Inspector from one Zohe or Range or District
fo another;

kAU AT L e T T
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(b} Receive and examine representation from police
officers aggrieved by any order of superior
officers, other than the orders passed under the
rule made under the Article 309 of the
Constitution of India and: -

I. Decide such representation if it is received from a
police officer of the sub-ordinate rank; :
I1. Make recommendation to the State Government
~ in other cases. -

TALENR L Pl E )

{¢) Such other functions and duties as may be prescribéﬂ.

; (3T he State Government niay review the orders passed-
by Police Establlshment Board on representation made
by aggrieved Police ()fﬁcers w:t]un 90 days from the

date of urder _ _ o : ' .,

' Cha_pter-\’- Ftinctions and Respbnsibilities of Police Officers.

| 23. The followmg shall be the functlons and o ““Role, functions and
- résponsibilities of a pollce officer:-  * -+~ " " ‘duties of the Police.

(1) (a) To enforce the law, and to protcct P f TR
life, liberty, property, rlghls and °
dignity of the people;

-

_ (b) To prevent crime and public nuisance;
' (c) To maintain -public order;

(d) To preserve internal security, prevent
_and control terrorist activities and to
prevent breach of public peace;

(e) To protect public' property;

(f) To detect offences and bring the offenders ‘
to justice;

(g) To arrest persons whom he is legally
authorised to arrest and for whose arrest
sufficient grounds exlst

T e ) |
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(h) To help people in situations arising out of
natural or man -made disasters, and to assnst
other agencnes in relief measures,

(i) To faclhta_te orc]erly movement of people and
vehicles, and to control and regulate l_:ra_ﬂ’ic;

(j) To gather.intelligence relating to matters.
aﬂ'ecting public peace and crime;

el I T T s

(k) To provnde security to public : authontles in
dJschargmg their functions;

-y To perform all such duties and dlscharge such
responsibilities as may be enjomed upon him
by law or by an authority empowered to issue

such directions under any law.

* (2) The State Government, or an authority specially
. empowéred in. this behalf by the State Government |
~ may assign such other duties and responsibilities to
police officers as may be SpeClﬁed by the State | '

‘Government.
Every police ofﬁcer— sh:ill be considered to be always Police officers
on duty, when employed as a police officer in the always on duty
_ State or deployed outside the State. - . and may be
' = | . ~ employed in
- .the State or
deployed'.
‘outside the
State, .
No.police officer may engage in an émployment or Police officers
office whatsoever, ofher than his duties under this nof to engage
Act, unless expressly permitted to do so in writing " in other
by the State Governinent. - . employment.

No police officer shall be at liberty to withdraw himself  Police officers
from dutiés unless expressly allowed to do so by the not to withdraw
officer authorised to grant such permission. from duty, etc.
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27.

28,

29.
. - V- station to keep a general diary in such form and manner

30.

31.

32.

It shall be lawful for the police officer to lay any
information before a Magistrate having jurisdiction,
and to apply for a summon, warrant, search warrant
or such other legal process as may, by law, be issued
against any person committing an offence.

(1) It shall be the duty of every police ofﬁcer to take
charge of all unclaimed property, and to furnish
an inventory thereof to the Police Statlon having
Jurisdiction.

(2} The manner of dlsposal of. such property shall be
such as may be directed by the District Magistrate
or Sub- DlVlSlona! Maglstrate as the case may be..

It shall be the duty of every. officer in charge of a pohce

as may be prescribed.

(1) The State Governmént may préscribe the forms and

the manner of returns to be submitted to it by the
Director General of Police.

(2) The Director Gen‘e'tja'l‘of‘l.’o‘lice_may_ specif.y' by an
order the form and the manner of returns to be
furnished to him by other police officers.

(1) The State- Governnient may prescribe uniform,
" insignia and accoufrements for police officers or
class of pollce officers as the case may be.

(2) The Director General of Police may, from time to
time, issue directions for wearing of uniforms and
carrymg of insignia and accoulrements

Police officers
may lay
information
efc. -

Police 6ﬂicer$
to take charge
of unclaimed

--property. -

Police officers
to keep diary.

Government
may. prescribe
form of returns.

Uniforms,
insignia,
accoutrements,

etc.

Chapter-VI- Spec1al Pr0v1s10ns of Pohcmg

(1) The State Govemment may, by general or specnal
order, create in any Police District, sub division or
as the case may be, Police Station, a Special Crime
Investigation Unit,- headed by an officer not below
the rank of Sub-Inspector of Police.

Special Crime
Investigation
Units.
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(2) The police officers posted to such uniis shatl not be
assigned to any -other duty, except under very special
circumstances with the permission of the Dlrector
General of Police. C

(3) The Director General of Police may, by general
or special order, specify the offences which may be
investigated by the Special Crime Investigation Unit.

33. Subject to any checks and restrictions as may be Power 1o reserve
specified by an order by the State Government- : Public places and
' ' | ' raise barriers.
(a) The Dlstrlct Supermtendent of Police may '
_temporarlly reserve, by public notice, any street
or other public place for any public purpose and
regulate the movement of person and vehicles
~in the area so reserved; and :

{b)} The District Supérintendent of Police may, in-the
interest of general public, authorise any police
* officer to raise barriers and other necessary
- structures on public roads and streets for - -
maintenance of public order or to check vehlcles
or occupants thereof for preventmn and detectlon

_of any crime.
34. ‘ (1) The District Supermtendent of Police may issue * Regulation of
' . general or special orders for regulating all . Assemblies,
assembhes and processions on the public roads, Processions

* or in public streets or thoroughfares and prescribe -and premises.
" the routes by which, and the times at which, such
processions may pass: S

Provided that where the District Su perintendent

of Pohce is satisfied that it is intended by any - B
person or class of persons to convene or collect an .
assembly on such road, strect or thoroughfare, or
to form a procession which would, if uncontrolled,
be likely to cause a breach of peace, he may direct

- such persons or class of persons to seek permission -

»  from the District Maglstrate or Sub Divisional

Mag:strate as the case may be. -
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(2) The District Magistrate or Sub Divisional Magistrate
may grant the requisite permission with such conditions -
as he may deem appropriate: ‘

Provided that he may refuse to grant permission
to convene or collect as assembly in such road, street .
or thioroughfare, or form a procession which would
in his oplmon, be likely to cause a breach of the peace

(3) Any police officer on whom the responsnblhty to
" regulate a pubhc assembly or procession is enjoined
upori, may stop any procession which does not possess
the permission referred to in sub-section (2) or which,
in bis opinion, violates the conditions of the permission,
and may order any such processmn or any such assembly
to disperse.

Y PORVC

{(4) Any pracesston or assembly which neglects or refuses
' - to obey any order given under the preceding sub- .
" section, shall be deemed to be an unlawful assembly.

(5) The District Superintendent of Police may, in the
- interest of general public, issie orders for regulating
the entry or exit or hours of operatlon of a pl.lbllc place,

(6) The District -Supermtendent of Police may, byf an order
require every owner of a household, a-shop or a public-
premise, to furnish details of a tenant, lessee, licensee, .
person engaged for domestic help or otherwise in
occupation of the premises in the form specified by him
for this purpose. '

35. The District Supeérintendent of Police may, from time to time Regulation of
issue directions for regulating the use of public roads and = Traffic.
streets in respect of motorists, cyclists, pedesirians and
persons accompanying animals, and for regulating the
parking of vehicles including bicycles, with a view to
ensure smnooth and orderly movement of traffic.
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36. The State Government may, by notification, confer on Conferment:
any person any of the powers which may be exercised of powers |
by a police officer under any-Act for the time being in of police-
force and such person shall be subject fo the orders of afficers, .
the District Superintendent of Police.
- . ‘ ‘ y
~~ - l- " ) - . L . - i n-
37, The District Superintendent of Police shall constitute, - LCommunity §
-in the manner prescribed, one or more Community Linison
Liaison Group consisting of representatives of the - - . Group, . d
community for each police station, to aid and assist :
the Police Force in the discharge of its functions.
“"i}iev JEE- “{;!ke ﬁ\ccountﬂblhty
I8, 11} The Slate Goverumernt m?}f. 28 a0 as may be, RETHIR ‘
SSYe SR B Ndabe iR Acchanianility Avthariny . sy oadif
srereiiaiier reetred 30 as CAuthority”) - Tatimorits,
(2} awnthority may be provided with such secretarisi =~ ' ;
assistance &s tie State Governmeni inay determine,
- {rom time {o !rme, by a generai or special order, ' )

39, The Autherity shail have four mé_mbers sppointed by = Cemposition
_the State Government, with a credible record of = of the
aza*f_orlty and commitment to human rights and staii Azxithoriiy.

consist of -

{1} A retired judge of High Court or refired judge
of Higher Judicial Service, who was at the time
of superannuation, qualified fo become a judge
of High Court, who shall be Chairperson of the
Authority;

(2) A retired Police Officer superannuated in the

rank of Additional Director General of Police
or above;

(3) A retired civil servant superannuated in the
rank of Secretary to the State Govemment
or above;




el A e .

gefg vt Rt 26 Riraw 2007 . 572 (41)

—
— i—

(4) A person of repute and standing from the civil
society ordinarily residing in the State of
Chhattisgarh:

. Provided that at least one member of the
Authority shail be a woman.

- A person shall not be eligible to be a member of the Disqualification
Authority, if he - _ for membership.

(a) Is not a citizen of India;

(b) Is above 70 years of age;

{c) Isserving in any police, military. or allied
organization, or has so served during _

- twelve months precéding such appointment;

(d) Isemployed as a public servant; .

(e} Is a Member of Parliament or the Leglbl‘ltlu e
of State or a local body; or is an office-bearer .
of any political party or any organization
connected with a-political party; _

(f) Has been convicted for any criminal offence
involving moral turpitude or for an offence-
punishable with lmprlsonment of one year or
more; . : '

- (g) Isfacing prosecut:on for any offence mentioned
-in clause (f) above and against whoin charges
have been framed by a court of law; or

(h) Is of unsound mmd declared by a competent court

. (1) The term of office of a member, and the chairperson, Term of office

-'shall be two years and may be eligible for o " and conditions.
re-appointment for another term. - : of service of
(2) He may resign from the office at any time hefore members and
the expiry of his term. ' Chairperson.

.(3) - The remuneration, allowances’ and other terms and
conditions of service of the members shall be such
as may be notified, by the State Govemment from
time to time.
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42. Any member or Chairperson, may be removed from office, Remaval of
on a recommendation being made by the Authority . Chairperson
by a majority of three-fourths of members, by an order or Members.
of the State Government on the grounds of -

(a) Proven misconduct or misbehaviour; _

(b) Persistent neglect to perform dities of the Authority;-

- (¢) Occurrence of any situation that would make a
member ineligible for appomtment to the Authorlty
under Section 40; or :

“(d) The member concerned engagmg himself durmg lis .
term of office in any paid employment outS|de the

_ dutles of his office. L L
43. (1) The powers and functions of the Authorlty shall be ~ Functions of
as follows:- | ~the Authority.

(a) To inquire into allegaltiqns'of "serious misconduct"
against police personnel on a complaint:-

(i) received from a victim or a c!os_e_ relative
of the victim supported by an affidavit;
_ (ii} referred to'it by the State Government.

{(b) To carry out such ﬁther fanctions as the State
Government may, from time to hme, specify by
" an order. '

Explanation:-"Serious-miscdnduct" for the purlfiose
of this Chapter means:- :

* Any malafide act of omission or commission by a
police officer that leads to or amounts to ,-

(i) (a)Death; or :
(b) Rape or attempt fo comniit rape; or
(¢) Grievous hurt in Police custody, or
in the Custody of Police; or :
(ii) Such other acts as may. be specnf‘ ied by State
Government by an order of the State Govérnment.

(2) Notwithstanding any thing contained in forgoing
~ sub-sections the Authority shall not take cognizance of
a complaint in cases whiéh are already being enquired
in to by the National Human Rights Commission, State

FrLakao,
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Human Rights Commission or is a subject matter under.
the Commission of Enquiries Act or is-sub-judice.

(3) No cognizance shall be taken by the Authority in any complaint
. received after six months from the date of occurrence.

(4) The Authority shall while enquiring in to the matter
or performing any function under sub section (1) has
all the powers.of a civil court trying a - suit and, in
particular, in respect of the following matters, namely:-

(a) summoning and enforcing the attendance of any

person from any part of India‘and examlmng
" him on oath;

(h) requiring the dlswvery and productlon of any
document;

(c) receiving evidence on afﬁdavi ts;

“(d) reqmsxtlonmg any public record or copy thereof
from any court or office;

()i lssumg commissions f01 the examination of
ltnesses and documents; and

(f) any other matter which may be preseribed.

(5) The Authonty shall submlt the report to the State
~ Government and also make recommendations,
wherever it deem t' t.

| Ch'apter-VIIl- Welfare and Grievance Redressal.

44. The State Government may, by general or special order, "~ Welfare of
specify such measures as deemed a pproprlate, for the Police -
welfare of the Police Officers. ' ,

45. (1) The State Government may, by notlﬁcahon, constitute  Funds for

funds for the police personnel. - welfare of -
(2) The funds shall be administered and aud:ted in such police
manner as may be prescribed. o personnel,
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(3) The following sums shall be credited to the funds,
- namely:-
(a) any grant made by the State Government;
(b} contributions made in the fund by police
personnel; or
(c) any other grant, donation, bequest made
for the purposes of the funds.

46. (1) The State Government-may, by notification, set-up
a Police Welfare Burean, for implementing welfare
neasures for police personnel.

(2) The State Govemment may specnfy compos:tlon,
functions and l'ESpOl'lSlbllltleS of the Police Welfare
Bureau ' -

47. (1) The Slate Government may prescribe the
mechanism and the procedure for the redressal of
the grievances of pollce officers. ,
(2) Such mechanism shall ensure a set-up for grievance
redressal at the Police District, Police Range,
Police Zone and Director General of Police level
and shall ensure that every police officer has the
_ vight of at least one appeal if he is not satisfied with
. the disposal of his grie\fance. ‘

Chapter IX- General Offences and Penalties.

48. (1) Any person found mdulgmg in the following acts
- with fine not exceeding Rs.1000, namely:-

(a) found mtoxlcated and riotous or found
committing a muisance in public;
(b) knowingly spreading rumouts or causing
a false alarm to mislead the police, fire
brigade, or any other essential’service or,
and '
(c) causing annoyance to woman or any person by

making indecent overtures or calls by stalking.

Police
Welfare
Bl_Jr_eau.

Grievance
‘redressal
of police
personnel,

" Offences of
of misconduct at any public place shall be punishable

disorderly
conduct.
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(2) It shall be lawful for a Police Officer to arrest such
person without warrant.

(3) Any offence committed under sub-sectien (1) may be
"ompounded' en the spot by ihe Police Officer
authorised in this behalf on payment of Rs.500/- by

" the offender

. {4) Whew the offence has been compounded under
sub-section (3}, the offender, if"in cusiody, shall be -

released at once and vo furtlier proceeding shall

be taken against him in respeet of such offence. -

(5) if offence is not compounded, person arrgsied under
suedy section (2) shall be preduced before the [t gw‘; ote
xanecerned within 24 hours of his grrest. :

LA WWhoever, not being & potice officer. wearg » VL% 7 lnandriseg
uaitorns nr 2gy dress having the ‘l']i]t‘di"’ TS O L wd o polies
serring 3ay of the alsdnobos marks oo tha '="'!ioi i e

i.houi mmg authorssed oy the State Government o
&S the case may be, an officer auihorised by the Staie
‘Go fernnent, shall, in addition o punriskment '
-provided in any cther Law for game being enforee, be.
. punished with- imprissnment not ex ceeomg ahx momm
" -or fine or with both. '

Chapter-X- Miscellaneous

50. (1) The State Government inay make rules for carrving Power to
oui the purposes of this Act: - _ imake Rales.

Prowded that exnstmg State Pollce rcgulatmns
shall continue to be in force till altered or repealed.

. (2) Al rules made under this_Act‘s_hal_l-_be laid before
the State Legislature as soon as possible. '

51. _'(l) Subject to the provisions of this Act and rules made  Power to
there under the Director General of Police may with  make -
prior approval of the State Government frame Regulations.
regulations for ;- : '

() Prevention and invesl:ig‘aﬁon of crime; |
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(b) Inspection of the palice organisation, and of

the work performed by police officers;

(c) Determining the description and quantity of
of arms, accoutrements, clothing and other

N articles of wearing and carrying to be
. provided to the state police; -

(d) Assigning duties of officers.of all ranks and

grades, and prescribing the manner and the
~conditions subject to which, they shall exercise
.- -and perform their respective powers and duties; _

(e) Collection and communication of mtelllgence , ‘ $

~and information by the police; : ' : '

(f) Prescribing the records, registers and forms to be

" maintained and the returns to be, subnutted by
different police units and ofﬁcers,

(g} Generally, for the purpose of rendering the _
police more efficient, and preventing abuse of o =
power and neglect of duties by them; and - _ - '

(h) Such other matter as the State Government by
a notlf' cation, may dlrect

Provided that existing’ State Police't-egulations
shall continue to be in _fqrce till alte’red'olf repealed.

(2) Regulations and lts amendment made under this
Act shall be notify in the Official Gazette and
such notification shall be come into force after lts
pubhcatlon in the Official Gazette, _

(3) Any other matter as determmed by the State Government : IR }
by an order published in the Official Gazette o : |
-52 (1) If any difficulty arises in giving effect o the prows:ons Power to
of this Act, the State Government may, by an order - remove
" tobe pubhshed in the Official Gazette, make-such - difficulties. . -

provisions, not inconsistent with this Act, as it deemns
necessary or expedient for removing the difficulty:

~ Provided that no order under this section shall be
‘'made after expiry of three years fromi the date of
comimencement of the Aci.
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(2) Every order issued under this section shall, as soon
as possible, be laid before the State Legislature.

53. (1) The Indian Pelice Act, 1861 (MNe. 5 of 1861) irp its Repeal and
application to the State of Chhattisgarh is hereby Saving.
repealed.

(2) The repeal under sub-section (1) shaall not affect the
previous operation of this enactment so repesled and
anything done or action taken or deemed to bave been
done or taken (incleding sny appointment or
delegation made, notification, order, direction or
notice issned, regplation or roles made) by or onder the
provisions of the repealed enactment shall, insofar as
it is not incomsistent with the provisions of this Act, be
dcemed to have been done or taken under the provisions
of this Act, and shall continve in ferce unless and until
suspended by anything done on any actien taken under
this Act.

——
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CHHATTISGARH ACT
{(No. 6 of 2008)

THE CHHATTISGARH POLICE (AMENDMENT) ACT, 2008
An Act to amend the Chhattisgarh Police Act, 2007 (No. 13 0£2007} .

Be it cnacied by the Chhattisgarh Legistature in the Fifiy-Eighth Year of the Repuhlic

of India. as follows :-

(1} This Act may be called the Chhauisgarh Police (Amendment) Aci, 2007,
(2) 1t shall come into force from the date of iis publication in the Official Gazeue.

Tn Scction 17 of the Chhanisgarh Polite Act, 2007 (No. 13 of 2007) (herc-in-afier
" referred 10 as the Principal Act), — . )

(H For the words “a member of the Authority™ the words "an independent
member of the Commission” shal! be substituied.

() Clavse {c) shall be omitted.

Clause (¢) of Seclion 40 of the Prncipal Act shall be ominted,

Scetion 48 of the Principal Act shall be omitled.

TR, TED] A TREA mmmmmwwuaﬁamm—ma )

Short  fitde and
Commencemenl.

Amrendmen( nF
Section 17,

Omisgion ol Clang:
{c} of Section 40.

Omuissian of Seclian
48 )
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CHHATTISGARH ACT
(No. 2 of 2020)

THE CHHATTISGARH POLICE (AMENDMENT) ACT, 2019

An Act to further amend the Chhattisgarh Police Act, 2007 (No. 13 0f2007).

Be it enacted by the Chhattisgarh Legislature in the Seventieth Year of the Republic of
India, as follows :-

L. €)) This Act may be called the Chhattisgarh Police (Amendment)Act, 2019.
: (9)) It shall come into force from the date of its publication in the Official Gazette.
2. (1) For sub-section (1) of Section 41 of the Chhattisgarh Police Act, 2007 (No. 13

0f2007), (hereinafter referred to as the Principal Act), the following shall be
substituted, namely :-

“ The term of office of a member, and the chairperson, shall be two
years and may be eligible for re-appointment for another term:

Provided that the chairperson shall continue to hold office
till his successor enters his office, or for further six months,
whichever is earlier.” ¢

Short title and
commencement.

Amendment of
Section 41.
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